
In The Court of Smt. Priyanka Saikia, JMFC, 

Sonitpur, Tezpur 

 

Case No: C.R. 290/2021 

Saraswati Das–vs- Madhab Biswas 

 

23-06-2022 

Complainant Smti Saraswati Das is present with her 

engaged Ld. Counsel.  

Heard the submission advanced by Ld. Counsel.  

 Perused the case record at length including the 

report submitted by Inspector Mintu Boro officer-in-charge, 

Tezpur police station.  

 It appears from the complaint petition and statement 

of complainant recorded under Section 200 Cr.P.C. and 

witnesses under Sec.202 Cr.P.C. that she had filed this 

case against Madhab Biswas.  

 Her allegation in brief is that on 27.06.2021 when her 

younger son namely Papu Das was eating dinner, then 

accused person attacked my son by a Dao. Her son had 

change his body direction, therefore the stabbing of Dao 

was inflicted on his hand and he was grievously injured. In 

her examination under 200, Cr.P.C. she deposed having 

informed Tezpur Police Station about the occurrence, 

police did not make any enquiry. As such, vide order dated 

03.01.2022, this court was satisfied to call for a report 

under section 210 Cr.P.C. from the officer-in-charge, 

Tezpur police station.  



 In due course of time, police submitted the report 

before the court wherein stated that no any such named 

complainant’s FIR copy received by the Tezpur Police 

Station.  

 Judicial notice has been taken on the report which is 

submitted by the police officer. 

 Section 154(1) of the Cr.P.C. postulates mandatory 

registration of FIR on receipt of an information disclosing 

commission of a cognizable offence. However, if no 

cognizable offence is made out in the information given, 

then the FIR need not be registered immediately and police 

can conduct a sort of preliminary verification or inquiry for 

the limited purpose of ascertaining as to whether a 

cognizable offence has been committed. But, if information 

given clearly mentioned the commission of any cognizable 

offence, there is no other option but to register an FIR 

forthwith.  

 Other considerations are not relevant at the stage of 

registration of the FIR, such as, whether the information is 

cautiously given, whether the information is genuine, 

whether the information is credible etc. These are the 

issues that have to be verified during the investigation of 

the FIR. At the stage of registration of the FIR, what is to 

be seen is merely whether the information given ex-facio 

discloses commission of a cognizable offence. 

 This is the mandate of the Hon'ble Supreme Court 

expressed in the judgment dated 12.11.13 passed in 

connection with Lalita Kumari -Vs- The Govt. of U.P. and 

others (Writ Petition (Criminal) 68/2008). The Hon'ble 



Supreme Court in the said judgment has categorically 

stated that the registration of the FIR is mandatory U/S 

154(1) of the Cr.P.C, if the information discloses 

commission of a cognizable offence and no preliminary 

inquiry is permissible in such situation. 

 The subject itself goes to show that it is a complaint 

made with regard to the offence committed by the accused 

person which are cognizable in nature and punishable 

under Sec. 326, 307 of the Indian Penal Code and I am of 

the opinion that a police investigation is required in this 

case for proper adjudication of the allegations.  

 Hence, taking a serious note on the matter, I direct 

the O/C of the concerned P.S. to immediately register the 

FIR on the basis of the instant complaint, Section 156(3) of 

the Code empowers any Magistrate empowered to take 

cognizance of any cognizable offence to order investigation 

by Officer-In-Charge of concerned police station.  

 A copy of this order along with a copy of the instant 

complaint be forthwith forwarded to the O.C. Tezpur P.S. 

for information and necessary action. 

 He shall submit a report on the progress of the 

investigation in that regard on the next date.  

 Fix 22.07.2022 for Report. 

The case is accordingly disposed of. 

 B/A and D/A to do the needful. 

 


